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Sh. Prabodh Kumar Bajpai, Advocate for the petitioner. Sh. Krishna Dev
Vyas, CGSC for the ROC, Kanpur. In the present matter the report of the ROC is
already filed through post. A copy thereof is now provided by the Ld. CGSC to the
petitioner counsel. That apart the petitioner counsel seeks permission to remove the
defects/objection as pointed out by the registry. Hence, the liberty is granted for
removal defects at the earliest, so that the matter can be ready for final argument.
The petitioner counsel is further reminded to provide a spare copy of the present

company petition at the earliest to the .d. CGSC Sh. Krishna Dev Vyas.

The matter to be listed on 9" February, 2018.
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